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16.8.96 Mr. B.K.Sharma for the Applicants. ‘
. o | Mr. G. Sarma,Addl. C.G.S.C. for the
e respondents. -
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Written statement has been submitted by
; ' Mr. G. Sarma Addl. C.G.S.C. on 12.6.96. Copy of
. ' ' the same be served on the opposite party.

List for hearing on 12.9.96.
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f41096 Mr. B.K.Sharma for the applicant.
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13.8.98

‘1 relevant records. On the last occasion

"I Melber Vice-Chairman

In spite of repeated request

+

< ! , *
the learned counsel appearing for the

respondents Mr. G.Sarma, Addl.

*C.6.S.C. and Mr. A.K.Choudhury, Addl.‘

Cc.G.s.C. have not produced  the

we also indicated that steps would be

s

taken.: We’" regret to express our view

' that  this is  unbecoming of a

Government Department. Today‘ the
Deputy Genéral ﬂanagef, . Mr.
R.S.Tripathi is however preseﬁt. He
‘seeks two weeks further  time for
production of ﬁéchsaryl décuments
relating to the servﬁcé | oﬁl the
applicants. Prayer allowed.. 'Mr. G.Sarma
' also assures that all the relevant
- documents shall be produced on the
next date.

IL.ist on 31.8.98,.
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On the prayer of Mr G. Sarma
vlearned. Addl. C.G.S.C. the -case 1

adjourned till 10.9.98.for productio
. of records. ‘
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that Mr B.K.
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. Therefore, he
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adjournment.

on 2.11.98.
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Member

Sharma who is in charge
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today.
two weeks
List it
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Division Bench is not availa}
List on 24.11.98 for hearin(

HOn'ble Mr Justice .§
Baruah, Vice-Chairman:

Hon'ble Mr G.L. Sanglyf 
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adjourned till 30.11.98.
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. ¢ Original Application No. 41 of 1996
o Date of decision _2.12.98
__Shri Bishnu Pada Chakraborty & Ors. PET IT IONER(S )
Mr. S.Samma | ALVOCATE FOR THE
L, ) ‘ . | PET IT IONER (S )
. VERSUS
~-Union.of India. & QCSe.. oo .. .~ RESPONDENT(S)
/
e =Mp» Az Choudhury 7 -Addt =C.G: 3.C. ADVOCATE FOR THE
- RESPONCENT (S )
Mr. G.Sarma, Addl. C.G.S.C. )
THE HON'BLE MR.JUSTICE D.N.BARUAH, VICE-CHAIRMANY
THE HON'BLE SHRI G.L.SANGLYINE, AbMINI STRATIVE MEMBER.
1. ‘Whether Reporters of local papers may be allowed
to see the Judgement?
. | ,
2, . To be referred to the Réporter or not?
. ' . 3, Whether their Lordships wish to see the fair
copy of the Judgement? :
4, Whether the Judgement is to be circulated to

the other Benches?

Judgement delivered by Hon'ble vVice-Chairman.

\

B

Lty



CENTRAL ADMINISTRATIVE TRIBUNAL

 GUWAHATI BENCH

Original Application No. 41 of 1996.

Date of decision : ThlS the 2nd Day of December 1998.

Hon'ble Mr. Justice D N. Baruah Vice- Chalrman. N

Hon'ble Shri G.L.Sanglylne, Admlnlstratlve Member. -

1. Shri Bishnu Pada Chakraborty,

Casual Telegraph;Man (outdoor), -
District Telegraph Office, Diphu.

2.. shri Kanu Bhusan Chakraborty,
Casual Telegraph Man (Outdoor),
District Telegraph Office, Diphu..

3. Shri Gokul Chandra Dey,
Casual Telegraph Man (Outdoor) ,
District Telegraph Offlce, Diphu.

4. Shri Bikash Kar,.
Casual Telegraph Man (Outdoor),
District Telegraph Office, Diphu.

5. Md. Eunish Ali, DRM Telemessenger,
District Telegraph Office, Hojai.

6. Shri‘Dilip Paul, DRM Telemessenger, .

District Telegraph Offlce,
Hojai.

7. Shri Ashok Kumar Das,
Casual Telegraph Man,

Dlstrlct Telegraph Offlce, Kokrajhar.,

8. Shri -Mridul Chakraborty,
"7 CaSual-Telegraph Man,
'.Dlstn;ct‘melegraph Office,
Kokrajhar. -

By Advocate Mr. S.Sarma.

-versus- v

1. The Union of India,

to be represented by the Secretary
to the Govt. of India,
Telecommunlcatlon Deptt.,

New Delhi.

Applicants.

 Contd....

-



2. The Chief General Manager, Telecom,

Assam Circle, :
Ulubari, Guwahati-7.

3. The Chief Postmaster General,
.Assam Circle, S . . :
- Meghdoot Bhawan, Guwahati-l. S Respondents

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C. | ,
and Mr_q. Sarma, Addl.\C.G.S.C. ' - : )

ORDER

BARUAH.J. (V.C.)

All the epplicaﬁts‘ are at present/,workinév in the
TelecommunciatiOn Department, Ministry of Communicetion' eha
they are pested at various places in the State of'Assam; The
case of the applicants is'thet briginally they were working

as Extra Departmental Telegraphic messengers. They were

. - o - _ 3 a
~appointed on the wvarious dates during the period begining

from 1978 to 1987 - in the erstwhile Posts and ‘Telegrephf

Department. Thereafter, in the year 1984 the said department

(Posts and Telegraph) was bifurcated into two departments,

:ohe,)Department of Posts and the other was Deparfment of

Telecommunciation. After the bifurcation the 'present
applicents were transferred to the newly created

Telecommunieation Department. Since then Ehey -have. been

'fworking in the said department. According to the app@icents
‘they were transferred ‘and. permanently absorbed  in the
Telecommunication’ Deparfment. However, their pasff services:

"had not been counted 'in this department. Situated'thUS,'the

applicants submitted Annexure-A to Annexure E representations

“ to the Chief General Menager, Assam Telecommunication Circle,

Ulubari, Guwahati-7. In spite of those represenfatiohs the

_Department have not taken any 'actien. Hence the present

application.

5
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2.©  In due course the respondents have filed written

statements separately.' In paragraph 1 of tha writte@

statement the respondént-Nof3 has stated as follows:

"eeees..As all these Extra Departmental. Tele
Messengers were "made surplus due. .to. the
T creation of D.T.0. abolishing the. telegraph
branch of combined offices and all the surplus.:
Extra Departmental ‘Tele Messengers ' were -
directed to. D.T.0. for regular absorption,
hence it "~ is the = responsibility of the
. Department of Telecommunications to absorb them
permanently. The Chief Postmaster General,.
Assam - Circle, the [Respondent No.3 is .the
present O.A. has nothing to do regarding their
absorption in Department of Telecommuniations..":

The 1st and 2nd'-respondents 'aimiiarly .have filed
éeparate written statemanr.;In the various baragraphs_of‘fhe_
written statement thé& have stated that after-bifurcatiOn of .
the erstwhile Pasts and Telegraph Department, the apﬁlicanta ‘
were sant ro the Téiecomhunicatian Department and absorbed as.

casual employees. They 4are still casual. Therefore, their
. : . .. L]

past Serviqes could not be counted. An -additional written

- statement was also filed by the lst and 2nd respoﬁdents. In

paragraph 7 of the said additional writtén statement the 1lst
and 2nd respondents have stated as.- follows:

"7. That the C.P.M.G. was requested vide this
office letter No.STES-13/22/2 dated 27.4.98 to

process the repatriation cases of E.D.A. .
deputationsts. However, the gap of 5 years in
which no correspondence.- was- made, ' is
regretted." ' :

3. - We have heard Mr S. Sarma, learned counsel appearing

on behalf of the applicants and Mr.A.K. Choudhury, learned

Addl. C.G.s.C. and Mr G. Sarma, learned Addl. C.G.S.C.

According tbﬁMfﬁSLSarma the applicants' past servicea in the
erstwhiie Posts and Telegraph Department should be counted as
theyvhad been trahsferred to the presant departmeh;-by the
authbrities; Mf G. Sarma, on'rhe other haﬁd, sub&its that the

Department. of Posts is not at all concerned .with the

' iapplicants' service. He further submits that no doubt the

applibants belong to the erstwhile Posts and Telegraph

:gﬁbepartmenﬁ, but after:bifurCa;iqn of the said department they
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have beén serving in the Department of Telecommunication as

‘employees of the Department of Telecommunication. Mr G. Sarma

with the past services of the_applioants- The submissions of

castal workers, and.therefore, for all purposes theyvarefthe’

further submits that the postal department has nothing to do’

Mr 'Choudhury/ is somewhat different. According to him, the

applicants being casual employees in the erstwhile Posts and

Telegraph Department they are not entitled to their claim.

4. Facts emerging from the application and ‘written

statements are that, on bifurcation, the appllcants were sent

to the Department of Telecommunlcatlon and since then they

have been working .in the said Department although1on casual -

B

basis. Mr ‘Choudhury, however, =~ finds it difficult _to'

substantiate the contentions in the written statement?made:by

the ‘1st and ’2nd respondents, because the correspondences

suggest that they were permanently absorbed. By Annexure 2

order dated 7.1. 1991 the appllcant Nos l and 2, by Annexure 3

order dated 7.1.1991 applicant No.3 and by Annexure 4 order

dated 29.1.1991 applicant.No.4 had been permanently absorbed.

. The applicant Nos. 2 and 3 were absorbed as Casual Mazdoor

under : the Telecommunication Department though. on temporary

was appointed, however, it was mentioned that -there would be

no: claim for regular absorption. Similarly,Happlicant Nos.4,

5, 6,-7 and 8 were absorbed. It is:an'admitted fact that the
ptesent applicants are working -in the Department' of
'Telecommunication as casual employees. The additional_written

statement is contrary to the original written:statement. Mr

Choudhury does not dlspute that the 'statement in the

‘basis. By Annexure 3 order dated 7.1.1991 the applicant No.3.

addltlonal written statement ‘is contradlctory to the original -

written statement because in the orlglnal written statement‘

the respondents_have admitted that they had been working as

'_casual employees on regular ba51S"1n the additional written

statement these respondents have taken a new plea that they -

2
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were sent - on deputation. Mr Choudhury and Mr G. Sarma,

learned Addl. C.G.S.C.s were requested to find out the real

state of affairs. Mr G. Sarma has.produceq,the‘recordé, He -

submits that the records do not show that these applicants

were sent on deputation. Learned counsel for the'appliéants

deputation.

5. At Qi hearing the learned counsel for the parties

and from the materials available before us, we hdld that the

N

of Telecommunication though initially they were appointed in

the erstwhile Post and Telegraph Department. The present *

[

applicants still are oﬁ»casual_basis,but if the services of
the applicants are regularised that should be: done as . per
rules and/or Scheme, if any, applicable to the present

appliéants‘and‘their‘past services Trendered in the Department

of P6sts'and~Teiegraph shall have to be counted as per ruies

or Scheme.

4., With the observations made  above, the application is

" - .disposed of.ﬁConsidéring'the facts and circumstances of the

case we, howeVer, make no order as to costs.

L.

’( D. N. BARUAH
MEMBER (A '

VICE-CHAIRMAN '

Submits that there is no evidence that they were sent on

applicants are at present regularly working in the-Department‘
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THE CENTRAL ADMINISTRATIVE TRIBUNAL :3

-

0.A, No, 4‘ of 1995 :

+ " BETWEEN

Shri Bishnu Pada Chakraborty,
Casual Telegraph Man (Outdoor),
District Telegraph Office, Diphu
. ' ' {
Shri Kanu Bhusan Chakraborty, .
Casual Telegreph Man (Outdoor),
District Telegraph Office, Dlp}m.
Shri Gokul Chandra Dey, |
Casual Telegraph Man (Cutdoor),
District Telegraph Office, Diphu

Shri. Bikash Kar,

"Casual Telegraph Man (Outdoor),

District Telegraph Office, Diphu.

Md., Tunish Ali, DRM Telemessenger,
District Telegraph Office, Hojal

Shri Dilip Paul, DRM Telemessenger,
District Telegraph Office, Ho jai

Shri Aghok Kumar Das,
Casual Telegraph Man, ‘
District Telegraph Office, Kokrajhar.

Shri Mridul Chakraborty,
Casual Telegraph Man, .
District Telegraph Office, Kokrajhar,

s e o

2AND

The Union of India,

to be represented by the Secretary
to the Govt, of India, '
Telecommunication Deptt.

New Delhi, . ’

The Chief Generél Manager, Telecom,
Assan Clrcle, -
Ulubari, Guwahati-7

‘The Chief Postmaster General,

Assam Clrcle, .
Meghdoot Bhawan, Guwahati-1,

LR 4

\

Contde..P/2.

Applicants

Respondents
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" DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLICATION! IS MADE :

The application i's made hot against any.
¢ part;cular order, but for a direction to the respondents
- to regularlse the services of the applivants as of regular

A .
Group 'D' cadre.

2. JURLSDICTICN OF THE TRIBUNAL :»

The applicants declare that the subject matter
of the application is within the jurisdiction of this

Hon'ble Tribunal.

The applicants further declare that the applica-
tion is within limitation as prescribed in Section 21 of

the Administrative Tribunals Act, 1985. *

"4, FACTS OF THE CASE :

4.1 The applicants are citizens of India._

4.5 ' Tht the gpplicants have similar cause Of
action, the relief xaué prayed for is also same and they -
have é common interest in the matter-and\as such, the
‘applicants crave leave of the Hon ble Tribunal toO permit

them to join together in a single appllcatloﬁ as provided

s for in Rule 5(a) Of the‘C.A. . (Procedure) Rules, 1987.

4,3 That the applicants are. similarly placed

employees working as Casual Telegram Man/Telemessenger .
at different Telegraph Offices under the Department of

Telecommunication,

Contd...P/3. e
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4,4 The applic nts were ecrlier working in
Telegraph Signalling Section of different Post Offices as
Extra-Departmental Telegraph Messengers. The dates of initial

appointmerit of the applicants in Post Office are show below :

“Date of initial At Post Office

appointment at
1¢t Aplicant 3,10.78 - Diphu
I 2nd Ppplicant 1;2.82 o Diphu
3rd Zpplicant . 16.10.87 ~ Dpiphu
4th Ppplicant 5.1.84 ' Diphu
Sth applicant  5.9.83 | | Piphw Hojai
6th Mpplicant  9.9.83 Ho jal
7th Applicant 23.3.85. Kokrajhar
8th Aplicant 8.8.,78 .Kokrajhar
4,5 The Department of Posts offers telegraph services

alongwith its reqular services of acceptance and delivery

of letters and articles and for this purpose each Post

Office is having a telegraph signalling'system which is

called Combined Signalling Offices (C.S.0 for short). The
Posts & Telegraph Department took up a policy decision

that the CS0s which:are @n an average dealing with more than

‘500 talagréms a day would be coﬁverted into full fledged

Telegraph Offlces under the Telegraph Traffic amm of P&T
Department. The standard of conversion of CSOs into

Telegraph Offices (called DTOs) were‘latter on liberalised

from 500 telegrams to 350 telegrams a day.

Posts and Telegraph Department were Pifurcated .

into Department of Posts and Department of Telecommunication:

‘and after this £ bifurcation, it was decided by the

Contd...P/4.
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Government that each civil district head-quarter should
have minimum one telegraph office under traffic am (now
under Department of Telecom.) irrespective of the number of
telegragas to be dealt with; Pursuant to such a detision
Telegraph Offices were opened at Diphu, Kokrajhar énd Ho jai
on 4.1.91, 20.3.91, and 29. 3.92 respectively by converting

the corresponding CS0s into DIUs,

«Sin'Ce there were charlces that the staff in the
earstwhile CSOs may be rendered surplus =R at Pogt Offices
due to closure of Tplegrapn portlon at Post fflces and since
there may be serious discontentment if the employees are
retreriched due to no fault on their part, the Telecom
Départment engaged those employees in the same position and
changed their designation as MCasgal 'E‘g]_.egraph ;;’ian instead
of Extra Departmental Telegraph Man,

. The gpplicants are such extra depé.rtmentél
telegraph man who are presently working under the respondents

as casual telegraph man,

4.6 ! That by an order dated 3.7.90 issued by the

%sﬁmaster, Diphu, it was intimated that the namesof the
1st, 2nd and 3rd spplicants were forwarded to the Telecom

Department for absorptron.

A copy of the said ordsr dated 3.7.90 1is

annexed herewith as ANNTXURE= 1.

4,7 - That by orde’r dated 7.1.91 the 1st g%ndr‘he ‘2n‘d

‘gpplicants were absOrbed as Casual Mazdoor (Telegraph

Messenger) and were posted to the District Telegraph Offlce,

Contd...P/5.
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Dlphu It was stated in the ordet that the regularisation

of tme said applicants will be made as per éxisting

dep a;tmental rules.,

A copy of the aforesaid order dated 7.1.91

is annexed herewith as ANNEXURE. 2,

4,8 That similar order in respect of the applicantz

No, 3 was issued on 7.1,91 by the Superintendent, Telegraph

Traffic, Jorhat D1v131on by whlch he was engaged as

Casual Mazdoo r.

A copy of the said order dated 7.1.91 is

" annexed herewith as ANNEXURE- 3,

4.9 . That as regards the ﬁetitionex No, 4, an order
dated 29.1.91 was issued by the Inéharge, District Telegraph

Office, Diphu by which he was engaged as a daily rated

- Mazdoor,
A copy of the said order dated 29,1.,91
is annexed herewith as ANNEXURE-4,
4,10  That as regards the appiica nt Nos. 5 and 6

are concerned, such order was issued on 28,3.92., It is
pertinent to mention here that the order dated 28, 3.92
sttes that the applicants No, 5 and 6 are transferred and
directed to join the D.T.O.

A copy of the said order dated 28,3,92 is

annexed herewith as ANNEXURE.S5,
.4.‘11 That similarly order dated 7.3.91 was issued
,by the Superintendent, Telegraph Traffic, Dhubri whereby

Contd. . op/6o
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the applicant Nos. 7 and 8 were diverted with a direction
to report to the Incharge, D.T.O. Kokrajhar, Pursuant to
the aforesaid order dated 7.3.91, the applicent Nos. 7 and 8

were relieved by an order dated 19.3.91 and accordingly,

they joined at Kokrajhar.

Copies of the aforesald ordezs dated 7.3.91

and 19, 3. 91 are annexed herewith as ANNEXURES.

6_and 7 respectively.

4,12 That the petitioners state that as already
stated hereinabove, a decision was taken-by the authorities
~ to convert CSOe located at all the district head quartefs
iﬁto DI0s snd that the existing signalling staff may be
/‘abeorbed in the DTOs, Such a decision is reflected in a
) cemmuﬁication dated 5.5.90 written by the Superintendent
Telegfepﬁ Traffic, Dhubri- addressed to Superintendent of

Post Offices.

S .-

a copy of the aforesaid_communication dated

5.5.90 is annexed herewith as ANN EXU RE= 8,

4,13 ,’ That the applicents state .that they were not
retrenched by the Department of Posts but were transferred
’j/from POst Offices to Telegraph Offices and since all these
applicants were holding c1vil posts as extra departmental
télegreph man, they should have been offered a similar post
. under the Eeiegom.,department and under no circumstances
f they should bave been put in lower ‘posts. But the
respondents for reasons best known to them had engaged
the aspplicants as Casual Magzdoor for telegraph man wo rk

Al

which were not-civil and non-regular posts in the Telecom

v ) COntd..oP/7c
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Department, This has been done in a most arbltrary and
highhanded manner and as the applicants hail from very
lower strata, they could not have any choice and joined the

pCsts.

4,14 -~ Thatthe applicants state that on the date of .

~opening of Telegraph Offices in respective places, few posts

of &z Postal signallers and télegraph messengers were

abolished at the signalling sections of the Combined Offices

7

and same number of posts cropped up at the newly opened
Telegraph Offices for the purp. se of doing similar/same
jobs. Therefore, the applicants who were extra-departmensgal
telegraph man and who were doing tbe same pattem of jobs
at Post Offices in their respective signélling sections
should have been straightway engaged/absorbed in the newly

craatedfposts at Telegraph Offices as regular employees.

The vacancies were regular in nature and as such, there

ther: was no impediment on the part of the respondents to

engacge the dpplicants as Lasakxirxdaax regular employees.

But the respondents preferred.to‘engage the applicants as
Casual Magdoor to perfomm similar job of telegraph man

or telegraph messenger,

4, 15 . That the applicants state that since January
1991, thé Pepartment of Telecom hass been regularising
about 200-300 Casual Mazdoors ever year in many non-
specifié pOsts and has offered them the status of regular
Mazdoor, HoWevér, the abplicants have been made tO work

e

against regular works of regular telegraph man without

/

giving them the benefit of the said posts. ~

4.16 -  That the applicants state that the Director

COntdg . .P/8‘
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'Gene.tal, POsts and Telegraph issued a circular dated
20.2.76 laging down é scheme for 'absorption of Casual
Mazdoors and Part-time Casual Mazdoors (the circular is
prior to bifurcation of Telecom Department), According to
this c,ircular, recxu‘itment to reguvlar establi shment
/from outsiders may not be made till ellclbl"-h casual
labourers, Mazdoors and Part-time labourers agm who are
otherwise sultable are regularly employeed. It has also
been laid down that the recruitn.e,nt may bé made B¥Y¥ xK%

in the following order of preference :

= .

(a) By Peon now dying cadre

(b) Non-test category, class-IV ;

/c) extra-departmental agents ;. |
© (& casual labourers ; - ' ‘

(e) "Part-time casual labourers

(£) outsider through Employment Exchanges.

Thus p_referenbe has been given :to the extra—-depértmental
ages like fhat of the applicants for regularisation into
the Groqp..’D posts as comparfed to Caéual Mazdoor Or Parte
time Méz@oor. But the benefit of .th;t circular has not
been extended to the applicants. There are other circular
holding the field by virtue of which the petitioners
should have been regularised. Thé apblicants crave leave
of this Hon'ble Tribunal to produée the relevant circulars
at the time of hearing of the app‘licationv. However, a copy

of the circular dated 20.2.76 is annexed herewith as

ANNEXU RE~9,

4,17 That the applicants state that they are

qualified for the posts of Telegraplfnnaﬁ or any Gropu-D

pOsts in \;rhich they are presently working, The are not only _v

Contde..P/9,



-9 -

eddcationally qualified for the Gr@up-b‘pOStS but by now
tbef are also thoroughly acquainted with all the works |
of a Gropu D staff and telegraphman (Indoor and outdoor)
af Telegiaph Office. In‘féct they are at timeglreguired
to extend their hélplng hands to Gropp C colleagues
whep.latter are require§ t0 mERE manége the works

singlehanded at counter as well as instrument room,

4,18 ' That.fhe épplicants»state thét on the basis of
the'ciréular dated 23,2,76 they are entitled ke to be
reqularised in their services in any Group D posts., Even
otherwise also as per the policy‘degiSibn they oughé to héVe
been reqularly appointed in the Telecom Depattmant.

4.19 That the applicants state that they have

~made representations for absonétion in a regulax posts in
the Télécom Depértment. Howéver, ingpite of such represen-
tations, thé case of the éppl;cants have not been considered
py the r:spondents, Since.the'representations are

identical, copies of some of the representations filed

by the applicants are annexed herewlth as MNEXURES-10%

10B, 10C, 10D and 10E,

4, 20 | , V’I‘h‘at_'the applicants state that during the
course Of ébeir service under the respondents they have
spent Fheir valuable years and have lost chances‘of_
appointment elsewhere, Some Of the applicants are about to
cross their uppe:vage limit for appointméntxxfhg under the
Governﬁent. The applicanﬁs having crossed or about to
cross, the upper.age limit for appointment in'the Goverm-

ment job, thelr services are required to be regularised

COIl td. ® .P/ lod
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as they will k= not be able to be appointed in other
departments.
4,21 That the applicants state that when they have

made representations and they have been expecting regulap
risation in terms of the policy/circular of the Government,

they regpondents instead of iegularising the services of

~applicants have considered to dispense with the services

of the applicants. Thus there is imminent threat of

-

termination of their services and therefore, the applicants

e

pray that a@ptOpriate interim oxder bc passed restraining
the'reSQOnaents from terminating the services of the
applicénts.kmzzmnzh Unless such an oider is passed, the
applicén’cs v;»éuld suffer irreparable loss and injury and they

would be forced to star&ation;

4,22 That a statement showing the details of

educational qualifications, appointﬁent etc, of the

applicants is annexed herewith as ANEXURE-11,

4,23 : That the aspplicantsstate that the respondenbs

-

having utilised the services of the applicants in

exploitative temms, their services are required to be

- reoculari sed,

5. GROUNDS FdR.RELIEF WITH LEGAL PROVISIONS :

5.1 For that the applicants being extra;departmental
agents in the Postal Depértment, they were holding a
civil post and therefore, they are required to be

reqularly absorbed in the Telecom Department.
5.2 For that the applicants having been utilised

Contde..P/ll.
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‘again t permanent’pOSts, they déserve consideration for

pezmanent absorptlon in the regular vacanCLes. The
- _~~‘__J:/_ _ T

Ry SR,

respondents cannot do away wlth the services of the

appllcants in an arbitrary manner,

5.3 - For that the gpplicants were in fact transferred
from the PoOstal Department‘to the Telecom Department

and thexrfore thLgiggaajiLngx of.re;anéointment. On their
transfer, they have been wo rking against permanent posts,
and therefore, they are required to be regularised in those

5.4 For that the services of the applicants

“are required to be regularised in view ¢f the circular

dated 20.2.76. o :

5,5 For that after utilising the services of the
applicants in exploitative temrms, it is the bounded duty
of the regpondents to give the applicants the benefits

of regular employees.

5;6 Fgr that when the right to work has been a

. slogan of the day, the services of the applicants are
tEEEEESEEE_EQ_EE’Eggm;Qgggg rendering them jobless

and in the process their livelihood is being threatned
to be enatched away contrary te the said slogan and that
too without affording the applicants any Opportunity

of being heard.

5.7 - ' 'For that after having rendered services in
the POStal'Depaxtment for such a long period of tbime,

it is the legitimate expectation of the applicants that

Contd. oo .P/12.
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they would be regularly absorbed by the respondents,
5.8 For that-the impugned threatned action being

violative of the Articles 14, 16 and 311 of the Cons titution

of Indlia, the same ig not sustainable in the eye of law

and liable to be set aside and guashed.

6. DaTAIL*" OF REMEDIES EXHAUSTED :

<

That the a;pllcants declare that they have
exhaasted thelr departmental :emediec; by flllng LEp resen-
tations and there is no other altemative remedy Opened

to them except by way,of filing this application.

. 7. MATTERS \OT PRLVJ.OUE: FILED OR PENDING

REFORE ANY OTHER "CURT

~

That the aspplicantsfurther de€lare that they

b}

have not’ fllea.any'appllcatlon, writ petifion or suit

regarding the matter in respect of which this appllCQthn

‘i's filed before any Court or Authority or any other

Bench of this Hon'ble Court notr any such applicatidn,writ

petiticn or suit is pending before any of them.

8, RELIEFS SCUGHT :

,(fgfview of the facfs and.circuﬁstanées of the
case méntioned in paragraph 4 and the grounds mentioned
in paragraph 5, the anpllcants pray that the instant
application be adunitted, :ecordq be called for and after
hearing the parties on the cause Or causes that may be
shown and on berusal of the records, Yourt Lordships may

be pleased to grant the following reliefs :

(i) To issue a direction to the respondents to reqularise

the services of the applicants from the date of
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, ~ their joining the Telegraph Offices.

(ii) To issue a direction to thé respondents not to

terminaté the services of the applicants and to

give them all consequential benefits ;

(1ii) To issue any other direction or directions as

this Hon'ble Tribunal may deem fit and proper.

9, INTERIM ORDER PRAYED FOR :

Pending disposal of the arplication, the
respondents be directed not to terminate the services of

the applicants.

100 “ o0 e

The application is filed through Advocate.

. 11. PARTIZULARS OF THE I,P.08 :

(i) 1I.P.0. No. §,09.3450%4 (ii) Date, 2%,2.94

(iii) Payable at  : Guwahati,

12, LIST OF ENCLOSURES :

As gited in the Index.

VERIFICATION

I, Shri Bishnu Pada Chakraborty, Casual Telegraph

Man (Outdoor), District Telegraph Office, Diphu, the

applicant No.1, do hereby solemnly verify and state that

‘statements made in paragraph 1 to*4 and 6 to 12 are true

_ to my knowledge and those made in paragraph 5 are true to

my legal advice and I have not suppressed any material
fact. I am also duly authorised by other applicants to
sign this verificatioh on behalf of all of us.

- . : ) ' \
2and I sign this vieification on this the /S‘/b

day of /ﬁjﬁUjf/ﬁp '1996 at Guwahati.:

Sl (hisha, P Cola du;"u’l-&bo’cs
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"Aeft= Your Memo to, T-=5/u0.T.0./conversion/90-91 dt

Shri Gokul Ch, ley 19-11-69 16=-10.87

. P . . i e e -

A et S, IR -
- ) g — .-_._._-“t
o Diphu ‘ 1324@ ' The Jupdt.\,,,’\\'\
o ' ' Telegraph Trafiic,Jorhat~l
Nooﬁn-l/tstt uviphu/90 Uated Uiphq the 3-1=91 EP

buha- m%oorptlon of L.U., Messenhers in U.1.0. Diphu due to shifting
of: 3yl‘vpr3 af work of Telegrams from post affice tu Telegraph Office.

&

The tollowing post.of tele Messengers and E.D. tele
Messengers were specificially created for delivery of Telegrams in
Uiphu Town arcae Uue to diversion of telegram delivery vioek from
post office to Telegraph Uffice,

_— A ——
| ANNEXURE- ‘1

preos '-t

the persons working at present are alse

@ reqQuired to be diverted from post office to Telegraph Uffice, other -
wise all of them will be thrown out of employment having nn subsista-

nce of their ovn as there is no vacancy at Post office tao accomodate
them,

All these messengers are well acquinted with day to

~day work of telegraph Branch, The location of verious farms,businens

and commercial centres,Institutions etc. in the aifferent parts of

the Diphu Town area are @zlso well known to them as tYhgyare rendering

door to door delivery serviced for a long time,

The particulurs of the messengers to be diverted to
D.T.0. Uiphu from Diphu H.P.0. are shown helow:~

Name ﬁata of birth date of Lenght of

continous service
service,

[P

Shri Bishnu lada

More then
Chakrabarty 1-3-61 3-10-78

12 yrs.

shri'Kanu Bhusan More then
" Chakrabarty 1-10-64 1=2-82 8 yrs.

. All of them have been asked to have a liaision with
the Ot:icer In~charge ,3.,T7.0./-iphu, Their personsl file an.. other
service particulars will be sent accordingly,

This is incontinuation of thigs oftice letter of
even nu, dt, 9-7-90

e
(.
y &
rostmaster

Jiphu H.0D,-782460

Copy to:- e The In~charge,D.l.U./iiphu forx f;vnur of absorhtion of
the existing Tele !iessenger before placing yue: .17 to the Employ-

ment bLxchange fornew candidates or for diversion of Uff1c1als from
other Telegraph Units,

““2e¢ Shri B.F. Chakrabarty, ofty Telemessenger/UDiphu. He will

please carry with him all undelivered "C" messeges and vooked "A“
messanqers to be transitted by u,7.0, on the morning of the d-y a7

opening as the post of Telegraphist at Uiphu H,U0. will be abolished

‘from the i&¥/0f opening of u.T7.Q,

Shri K.B. Chakrabarty,t.0 Telcmessenger] They will kt:p
4. Shri Gokul Ch. ey nftg.lelemessenger | proper ligision
with U.T.0. anu
weport to duty
there.
5. One spare copy to The Supdt.Telegraph Traffic,Jorhat
at Camp T.0./Uiphu,
6. ‘fhe Supdt, of post Officnes,
favour of information.

Aiened.. -
Jiif/” ot TYTHS

(S.t? - sdvocats. L'Lhu - T2)46

Nowgong dJivisian,Nowgong for

e

e/
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R ’ QGUVT,. i LDa &\
ﬁ. v Departmont of Tole-Commmnications, .
s L‘I.oi’i’i.t)o of the Superintenient,lel egraph Trlffi" s orhat Divm, 3

JOUPH 47 IG‘SOQ],
Ne.B=2/Cont/Dipm/ 90=91 Dated ah Jorhﬁtgm‘l.. the 07=01=91,
' e

| 9/5r4 ¥ishou Peds Chakyroverty smd Kmu Bhsen
" Chakraverty, resulasr Casusl Messenser of Head Pest Uffice,l'ipim
sre hc}oby sbaerbed as Casusl Maszdeer (Telegraph Mesaengess) m»
sad postod te DeleUeDipm for the dcliv.ry of Telezrams, a8 per
the Collolts Jsswm Ciycle,Genheti letter b 0. TFCa3/90=91/D0 (3) /Dip
dated 31-07-90, &gnnnt thu existing veCsmcies of XX’ Gr-’D' of
D'xb/Diphno !

?

’L‘ho ubsorpticn is en purely temperary buio t'nd
the officials cre mtitlod fer psy snéd «wllowenCes a8 per cxiltim
"Rulesy snd wlso entitled fey Weekly off ote,

- — S e -

Tho resulsrissatien of the » abeve Casual Mszded //

" Will be made &8s per exiting Depatuwent &l Rules 89 When requivred.

7

°/”"i BePolhakreverty - Lemn Bhuasm Chskreverty,

hsd Yeen werking st Dipu P.Ue 8ince”03-10-7F
-ivelye ## Telapgrum Messengert. (J-bin
’ Superintendent , T Treffic,
Joerhet Divisim. ¢
Phonc/20680

L]

Gk &

-
- N ~ N

Ne®.k=2/Cont/Diphu/ 90=91 Deted at Jerhst=1, the 0T=01=91

Copy te: 1o The .n-Cheywe,DI" /Dipm fer infermatisn sed »/ actie;
tnd Yepert cemplismoce imndtly.

o 20 The C.0.4.T.ssen,Ulubars,0mbatieTe
’3. The Aroa')’.suanr,fhlocom. »UPPor Assanm, Divyugsrhe
4e 'he Aol (T/4), o0 the CGH: Aun,Ulubari Gmhati-
5. i'he Pest Huster, Dipm Pest ofﬁco. Diphno

So File Na.l=5/D0 »/..:‘ta'i'r/Diphu fer recCerd.
Te ULfice Copy: “8Be Spsre Cppy.

Juperintendent Ao].\earaph Treffic,
Jerhast Diviaicn, Jerhate 785 001,

Phene /20680,
& bt

. PR
—~
N N
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Al@- . Department o tele.ConmminiCstionse.
» . (ffice of the Superintendent,lelagrsph Treffic,Jerhat NDiviaien,
e JURHAM= 785 001,
RO4im2/Cutit/DiPED /0091 Deted st Jerhst-1, the (07-01-91,
P-3 Jdri Gokul Chedey,remul ar Cagudd :iesseneer ¢f Dinm

Yegt \ffice i3 hereby enssced 88 Deily Fated C sgual Mazdcer rx

&3 Rimht tmeyd en purely tempersry ind en id-heC besis {me werk

no ray fey five dsy a week ) ®md pested st D.”...Diphu s&esina®

the existins vecenCy 6f the F/Mmsrde The ¢miidate mev de termie

-Rzted vt eny time sesiFnine mmy reesen therqm and “hore will ne
[/ claia fer rerulsr sbserpdtien in Muture.

2he csmdidate hed been Werkine ot Dipm Pest (f?ice
48 telaorreph mesaonger 8inCe 16-10-1987,

(J.:Jinﬂ’h:' S
Jverintanidert ,lealecraph Traffic,
Jerhat Tivigien, Jerhazte795 201,

phepe,/ 275650,

&28. 54258
Seef a-z/(:mt/niptm/'ao-m Dated st Jorhst=1, the 07-N1-01, l

o W € - Cepy te : — i l‘m in=Cheyga,N.l-0.Nivm for infor: mtmn and nfe

* LA et BT b e e, e - 2

C AT e 1PN e SRS LR CaweE W,

.. - amd repert cennlimcCe. .
" - 2. he Area ﬂmuzar.x slecem,Unrayr J/53em, ihywserhe

L LT

5. P l’mﬂt AWQ". uipm Pest Uf’"ice,')inh-,,.

N

\/A{ ‘he. Copdidcte CenCawned.e

Se tile Ne.l=5/DIC/Nipm/ita’f/ Vet fey recovd,

6. b/C. "Te SDFTRS 2 K
/\ v P g
| b
Qowal o MET i o B s |
o ' Japerintendent,lol avvanh [ vaf “ic,
s e .B\,t)k,u, Jorhst f)insion. gerhas=71% A9,
' ' nhore/2n60N,




' rufvvm A1 7 .
Po ’V\}—- % /() ,QCO:L\-MUW..C ' .
> C e -L,OY\/] ?)

€} The —7” M. Q'W\ChLITaLQL~ ' )
DTo DiPhe. FNNEXURE A4 _J

.‘».';‘»,,NO. J) Q//L RM/D'T’O Di /7/\u_, /:;(/'jw?/.
Date 291771

SR Wi m@thmg_ fo STT 96;11\(‘,:%"

i'fi._"'f_:uﬁ[ﬁ' vo E= 2fcond™ patec “’ [
/() ff7/~ FD ’) !Q‘ =

i CsRt b Ka/) Kalr S5
P M~0QT colony Di phes ;i hore

(
Qrv\ 4
((' Ry ‘ I |
e

a7 )/2/’/ (D(u L [LelToc
o KLC,P NS ]

N.{‘ﬁ' —
-"".. e ! ; Feviny o

’.
+
’
b,
t“ I‘i\
LB

(el

(;'h:l:ﬁ/t;u‘//' 7///
B ”;«L‘)l P

Bttes.ed. = - I

Mdvocate. |

= Eaura-gperarey




v

J .';fu:)-;-

'

3

1 l‘i.raann
| SEarnder

T ot thay
et the

tl
e *‘q

) G
i 4
”' ”’"1

.

i GNM. "‘U
“roon

"o
-';

R
o e e o s v —— o

ie
?z;r!:‘}’ S

3,

- .

‘M“' G«‘ m*—‘c

e gt

ey tSIre

COIND

~n L

. ™ . AT 4
(SR © v . » ~v g h Q 5 e
v N *y . R ety e .
I o . LTS - é & h#-i' :
.

L B

8 S

B J:J. -
O--»-u-lo-w-uowmmna I .
Lt oy L
Lo RN B
-« ' \ AP
Voot . '(" ’ ,_‘v .
Ll -y ronot ion/depututisn |
: a4
- . N
! 5,

- M{/‘:o.u ‘f 4
L 209 ‘ y g . ol
v eded (lepystaant ag Yelegregh
Hojal 702435, ‘ CO e
W N ' ‘g"‘ ,1"
' I * ’ 11 -."a,\]_

“ronsder af 24 un} m o!ﬂc h
mm w M

' L ossoneer workisg ot i
veedy of Molosasieagizds | ¢
'T‘QLQJO f"ﬂ’ﬁu‘d T b .‘.".‘

iry

& hive M&u M octa:' vivo nnpct of

‘mct‘oa WCal/i10/0/18  und TRlpendod X /831872 .3. 80 1
o 1 a888odnln tn ::«‘.!,At! N Lo e ax

Tedons e
DJud NUG £o yoUr LeTele LErartnontal ;:309'0.‘# m

R R S TF M wvrzmctul tcum‘;' onrs 1
In Qlmpl7in thi Oroer of the ﬂm m

liaga:n the followirs afticiule 5.9 mﬁhr

Q«O &mx&@ml Join thﬂ FiaT o0 Ly &9.93;93 M‘

t ’ l
.. -l-r» 21 :‘!I !‘
.“W

LY ST S e
WV”G’!' o, PeTe0 Poy

2"-3‘1 N

r ) 7 e _r = .
ll.-:‘g.‘p '\,'l Li s, et e

Vs « b 400 - @ 0

Ty VeMyp ¥ 0

x“/"uo S, )
. 1 Mugsengor 4

' ‘1’)(‘ j'ﬂn‘)iﬂ' Hate of ¢ ‘@m gh:ﬁq MMM'wd ;({ﬂ
mlod ey the qan <wreligyad, | |- ' ! " SN
o

' N

vis:anz) Tnspctor of Postm ey
Hojel Sub-Division | Fhoas

Srd LEMp rumgr pact £/o taletJ,LWBaﬁs
8 .clc--n.a Gnoay .

o
|
|

Ly "t
wf‘.:»f ‘o dgam i A

e

.
o

O P Rt A 4

SN Yot gilleus Buve f‘
Ly v v

i slon hm ' :
0f €4 tie Jetior ‘a'

I.bm.

?
ub-inﬁlslon?l t‘nspactofoﬁiﬁj

. + Hojsi Sub-Division -

wilittraty ik
‘ N i' “ z
. s Lg-. st ‘\’;‘
Hojel-782435 | -4 g

b N B Y Ah
- 3
o .



. 'v‘ ‘r';(é‘ i e
> D /‘f s ,s."‘, p _1!0 :ﬁ e A , "‘\._‘ '-'.':‘ Py g vy Ay ‘ )
Department Of Telecomn ca 1.1 e A C A
Office of the Superintandent 'rehguph Qu!ﬂ.c
Dhumssi Division, Dhulbxie ‘
MO +C-9/Conversion/KkJ/90-91 Dated at Dhukri
' . the Tth March/91. : _ RPN )
o~ __‘r-- __, i ‘4‘ 'L"‘":"Ll e
The Postmaster Ll Swak -
: Kokrajhar, : o
v’i'
. luumm:uoa Y] m moxujhu intd N
tk ik DTO-ARSorbtion ot o) noungo: un:ooh

' : A :

o lcts-&tz&; :ouo:ttco;/ Dh;:;ﬁ :%;1:311
: ™ R etter No /A

B “M ot ez, NG )

It is intimating that Telegraph Branch of €50
Xokrajhar ia be.tnq convorut t.nt.o m on_12/3/ (12/3 ’1) 8y

z" X \
¢ Tt divert mo

‘ loo r ﬁuo hctoiz l.'mn ‘ .
tollovl‘a Atwo SD measengers of Xokrajhar C90 €0 DTO Kokrajhar

 with & dizection to repoxs themseives to I/C DO XoXzajhat on

..____1211/.!1 b.zox..zooo NOUT RS ~abbic, . v e ar————

. \ A,‘y_‘-—-‘-—-—w\hmwf . g
.|_ . . 4

VN

1) ;:s. Ashok Kumat Du.a:n uu'ucu: ko)u'utu. ‘cs0.
3) "t' Mridul Chakrakorty,kD messenger Koknj!n; C80.

&

) Y

AR . -
O O PN
v PR

iy

iy

Ca @?f N S Q’s vb\" RN oy .
e W HEEN ‘.,:... ;' . . -. ﬂ 4 «’,-:, ,-: - W S .
. . . 4! R -"—- X

(B.R, ummm)
Supurintcndont Telegranh Traffic '
Dhukri Division, Dhubri.

?

Copy forwardad to 1=

. ——__3)..The Bupaxintendent roneozzm .ummmnm_mm Weloel-
. \/hii lstter MOD/K-AO/?W'LV dide2i~2=%%.
2 L

) The I/C DIO Kokrajhar for fnfomauon. :
» o/c.

. ) 3() \\
AR .- ' i . Byeeriv mﬂ{ToW '“P" ‘Tabie

- v - ’ ' ~ phube Towy r.phlm“u U\\AM.
' . ' . . l’huhl‘ ARAIY
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1a, :

]
.

HoLo

Coaunse converaian of £.5.2., Kokrajhar in lo {i,T.b,

an oof ﬁ.ﬂ.‘Mcssangur Ltheranf . R

Tafie - aandt, Telegraoh fruffic, Jhubri Viviaien, B s?
" _nubri No.C-9/tonversicn/Kk3/70-91 at.7.3.91 . - %

incactsernes of your lotter dtd, 7¢%.91 un the sbove

. , . 1
glrimen, oy fallowing Eeve assengoers of.this ¢ffice are hereby -
GuUT A ann, Yy ; , . re :
reloorwe lu-day Lhe 19,3.91 oftornoun with directiun Lo saport te
« RS /e, eT i eynukradhen .
‘ ' ey
; )
- . ' . - , ,’ 1{1
\ i 3 ' . ! * \":;""
Sy onr b DUV rascangors, -
PRV, SN G SN e e :
L . . .ol
H R - , ‘.
4‘,' Yri. . s /\U"‘t PN ﬁa\: .

. . . i . N ' . ' .. \‘.
e 2T1e SRiaul Laakvabarty, _ 2

. . o Your's fwi-hfully,

. . 0
!

(3.1, %arker
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* "
PR 't 4
SubsFontmester (L. 0. ke oihade:
T ) " o
IiS"l 1O Plad . ‘:".
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Devartment of T el ec ormunic ab ions
cff1ce of the BuBierint endent T el egraph Traffic,
Dhubtri Division, Dhubri. "

NoL~9/Smversion/ 1/kiJ-GP/90 vat el at Jhubri
the 5th o:AQY/QO

To
' The 3uperint mdent of Per* (ffices,
- Goalpara uivision, Julrie

3ub 1= Sonversion of 28 at Dist.lead
Juart ers/Deput ation of pr& ent
signalling staff,

In accordance with the decision/instruction of
Telecan. Somnission, the Ci8 located at Dist. Hy should be 2
provided with Department al Telegrsph (ffice and accordingly
A1 ef General Meanager Telecome A3sam Jircle decided that all
the Difte HQ 00 will to canverted into DICs by Dcc ember 41900,
Therofore, KQkrajnar and Goalpsra CUs under your control will
te canverted into DFOg within a short periods

In this conmnestion, the undersigned requaéts ya to
aliing staffs on deputation at lesb

far a period of 6 manths/l year for working in the aforeseid
508 ¢ . .

Further, you are requeésted to obtuin crticn: fra. the
T elegraph Medsengers attached to Koiraliar o Joalrara ovs,
whetha they are willing for their alsorption in the Telozom
sitla o canversion of SUs into UIis, it so, Lorward thelr
option3 to the undesigned in triplicate st an carliast .
pcs giblee

Thanking you,

33/= Ns3eDas
Superintenaant ToleTfE
Dhubri Jivisian, Jhubris
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Absorption of casual mazdoors and part-time casual mazdoors
wkke in reqular class IV cadre - relaxation given - clari-
fications regarding,

D@&T No, 269/142/75-STB dt. 20.2.1976,

Various instructions for absorptidn of casuail
mazdoors and part-time casual mazdoors have been issued from

time to time by the Directorate, Instances have come t0 notice

that these instructions have not been interpreted coxrectly
and as a result of this they are not being implemented
properly, A s%'.unmavx:y ot various relaxations issued so far
for absorption of casual mazdoors and part-time casual
mazdoors are regroduced below for guidance and necessary
action,

, 2, According to the instuctions contained in this office
letter No, 204/22/69-STB.1 dated 14.5.69 casual mazdoors are
eligible for absorption as regular class IV posts provided
they have been recruited through employment exchange and
rexdered a minimum of two years continuous service (at least

.140 days of service during each of two years). The casual

mazdoors have also been given age concessicn for absorption
vide this office letter No, 204~-11/61-STB dated 25.8,61 &
9.10.61 which inter alia provide that the period spent by
casual mazdoors including the broken pericd of xke service
provided it is in a continuous stretch of 6 months, may be -
taken into account for the purpose of age relaxation in
reqular establishment, The age concessions granted to
mazdoors for absorption to regular class IV cadre have been

. extended to casual mazdoors for their appointment as Lineman

also vide this office letter No, 18-25/67-NCG dated 21. 1,74,

3, As regards the absorption of part-time casual
mazdoors to regular establishments, orxders have been 1ssued
vide this office letter No, 160-25/66-SPB.1 dated 25, 4,69
which inter alia provide that part time casual mazdoors
are also eligible for absorption to regular establishments
if they have acquired experience of a minimum of four years
coxitinuous service as part time casual labour in the office
establishment to which they were appointed through employment

exchange,

COntd. L] -9/20

Attefaed.. ,



- 2= Annex. 9 contd,

4, The condition of nomination from Bmployment Exchange
was reviewed in 1973 and it was decided in consultation
with D.G. P&T and Orders were issued vide this office letter
No, 269-21/68-STB-1 dated 22,8,73 that casual mazdoors
appointed without nomination through Employment Exchange
upto 31,7.73 may be dispensed with. The above concession
has alsO been extended to all part time casual mazdoors
vide this office letter No, 269/105/73-STB-I dated 6,4,74,

5, While ma3ing recruitment to regular class IV estt.,
it has been made clear vide this office letter No, 269/34/
64.5TB-1 dated 15,9,64 that recruitment to regular establish.
ment from outsiders may not be made till eligible casual
labourers, mazdoors and part-time casual labourers who
are othe:&ise suitable, are available as mentioned earlier
in para 2, 3 and 4 above. If such casual mazdoors, eligible
for absoiportion are not available then only recrui tment
may be made as per the provisions of this office letter No,
45-13/72-SPB,I(PW dated 29,6.73 which inter alia provide
th at the recrui tment may be made in the following order of
preference,

(a) Boy peon (now dying cadre)

(b) Non-test category Class IV

(c) Extra Departmentai Agent

(@) Casual Labourers,

(e) Part-time casual labourers

(f) Outsiders through Employment Exchange

Obviously the inclusion of non-test categoxy staff
at (b) who are already on reqular establishment, is for
consideration to test ¢ategory. So also the casual 1a50urers
and part-time casual labourers mentioned at (d) and (e)
above refer to those who are not eligible as per para 2,3,
and 4 above,

5, However, some instructions were issued vide this
office letter No, 45/25/73-STB,1 dated 24,6.74 which inter
alia provide that the services of the cassal labourers who
have not completed two years of service as on 30,11,73

Contd,..P/3,



Annex, 9 contd,

may be dispensed forthwith and resultant vacanciss may

be got filled by suitable candidates sponsored by the
Buployment Exchange, It has, however, been cla:if:led vide
our létter No, 269/21-68,3TB.I dated.22.8,73 wherein some
sgpeclial relaxations have been given to casual mazdoors

in regard to their nomination through Employment Exchange,
In short those casual mazdoors who were employed before
31,7.73 and are continuing thercafter, will not be
disqualified for consideration on the plea of their.not
being sponsored by the Employment Exchanges.

LN NN J
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W

To,

The Chief General Manager,’
Assam Telecommunication Circle,
Ulubarl, Guwahati=7.

Sub - Prayer for absorption into Telegravhman Post by
: - counting my total Central Govt. Services in
P & T Department.

L

Lo
el

ir, : ?
[//ith due respect, I bey to state that when D.71.0.
Diphu, was opened on 04,01, 91 by closing the Telegraph
signelling section of Diphu Head Post Office, the then
C.GeMeTs having been realised that all of us, who were
working in Telegraph signelling section under H.F.O., D;phu,
may becomeé surplus there had agreed to give us temporar¥
appointment as Casual Maz?oor at D.T.0., Diphu, vide S T,
Jorhat No. B=2/Cont/Diphu/90=91, Dated at Jorhat 07.01.91,
issued as per instruction of C.G.M.T's, Assam, Guwhati's
No. TFL-?/90-91/DOT/3¢Dip Dated 31.07.90, andlgngaged
me to work as 10 /)Z{A/S,{,n_a/()’“ (auro/oa
D.T.O. Diphu with e fect from 04.01.91.

@ o e cclle

That sir, I beg to state_hereby that I was first
appointed in Postal Department on C3~(v'~Z8& _ _and if my
total zRausax casual service in P & T Department is considered.
I have already served here for S/X 7AEN' years continously
initially as E.D. Messanger and later on as Group "D" on
promotion.

That 51r, I hail from a poor family and holdlﬁg
the burden of_ L[\ Members of my family being married
one,

Under the circumstances, I wo ld re ue?t you to.
kindly regularlse me into the cadre of _(7Ko, ' '
whila2 {here is clear vacancy exists in that post at D.T.O.
Dl Qh'Jo

Thanking you.

Yours faithfully,

7J>/L Yhnaa fv\oLA che »Nwt(lﬂj B
7E¥f%}Qszk/&L4u$&~v\?&N’“

IT:
o
O
jo
o

ser :-

9¢1\ r\ 1. Photostat copy of S.T.T's No. C“MX‘CiDOY"

-2/uont/310hu/90—91 Dated

é§§QL\ ‘at Jorhat 07.01.91. DIPHYU
2 ‘ -

. No. A=1/ESTT Dlohu/90 Dtd.
Diphu the 03.01.91 issued by
Fost Kaster to S.T.7T. Jorhat.

.. 3. Service Varification Memo icsued

by PoN;a, Hopooo Diphu, Dtdo 26.12491.
mte%‘ed'
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$es ¥ To .

The Chief General Manager,
Assam Telecommunication Circle,
Ulubari, Guwahati=7.

- Dated Diphu, the 28-G - =y
Through proper channel.

Sub :- I'rayer for absorption into Telegraphman Post by
counting my total Gentral Govt. Services in P & T
Depaxtment.

)
Sir,

With due respect, I beg to state that when D.T.0., Diphu,
was cpened on 04401491, by'closing the Jelegraph Signeélling
Section of DMphu H2ad Post Office, the then C.@.M.T. havirg
been ré¢aliszd that all of us who weit werking in Telegraph
Sighelling Section, under H.F.O. Diphu may bécome surplus
there had agreed to yive us temporary appointmernt as casual
Mazdoor -t B.T.0., Ciphu, vide STT/Jorhat No. B=2/Cont/Diphu/

F 90-91, dated at Jorhat 07.01,91, iszued a8 per instruction of
GGHMT's, Assam, Guwahati's No. TFC/00-91/DOT(3)/Dip. dated
'31.07.%0, and eéngagoc me to work as lelagraph messenger (out
docr) et DL.T.Co, Diphu, with csfect from €4.01.91.

That ¢ir, I beg to state hereby that I was first
appcinted in Fostsl JFoarusent on 01.02,1982, and if my totail
casual servict in P&T lepeartment 1s considered. I have already
served here for 13 (thirteen) years continuously initially: as
E.D. Messenger and letter on as Group 'D' on promotioh,

That sir, J hail from a poor family and holding the
burden of 5 {five) amembers of ny {amily, b2ing married one,

Under that circuestancze, I wculld requesi you to kiandly
regalarised me into the cadre of Croup 'D' Telegraphman (out
door) while there is clear vecancy exists in that post at .
B.7.C., Diphu; ‘

1

Thanking you.

“ra

Enciosers := Yours fai thfully,

1. Photostat copy of STT No.
B=2/Cont/Diphu/50-91, cx&@b&

2. No, A~1/k . XM‘&
dad Anfé;ﬁtﬁhglgg“é?°91 (kanu Bhusan bhakraborty)\
. issued by post Master to Telegraph Merqengex .
. ‘*“ STT Jorhat. {outdoor)
service Verification i2mo giéﬁgrfpga“fitgf

issued by Post Master, H.P.O.
c;# /// Diphu, Dated 26.12.91: Karbi Anglong District.

@“uj@i\\“\ . o

;“. .: B . o ’?ﬁ@c
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c | AMNEXURE- (0 C

'To;
The Chief General Manager

Assam Telecommunication C‘rcle,
Ulubari, CGuwahati-T.

Dated Diphu the 25 . 5:-94 _ .

Sub 1= Prayer for absoxption into Telegraphman Post by
counting my total Central Govt. Sexrvices in
P ey partment,

?

. P

ir,

L//ith due respect, 1 ? state that when D.Y-U.
Diphu, was opened on 04.01.91 by ¢ ocing the Telegraph
signollznq seéction of Diphu Hesad 'ost Office, the then
C.G.MeTs having been realized that al) of ue, whe wegxe
working in Telegraph sinnelling section under H.P.Os, Diphu,
may become surplus there had ayruea to give us thpOrar¥
anpoinfment as Casual Mazdoos st B.T.Q., Dipnu, vide S:T.T.
Jorhat No. B=2/Cont/Diphu/90-91, Dated at Jorhat 07.01.91,
i<sved as por instruction of C.C.MeT's, Assam, Guwhati's

No. TFCe=3 90-91/00?73 aip , Dated 31,07.90¢, and enaquged

ne to work a8 7zl RS G R (DR ).
DeTole Diphu with ¢7 fect 1r0m C4.01.91.

That sir, 1 bog to state hereby that I was first
appointed in Postal Departmeat oa Lo L7 and if py
total xamaax casual sarvice in P 3 T Dapartment is considered,
I have alreedy served hevre for o SErLs v ye ars ccnt;nously
initially as E.DL. dessangar and lat r on as Croup "O% ew
promv tioli.

That sir, I hail frum a poor femily and hclding
the burden of Lo 2 Vepbars oY ny Tanlly bLeing marrvicd
one.

Under the c¢ircumstences, I would requeat you te-
kindly regularise m@ into the cadre of _ (20« 2
while there is clear vacancy exists in that (ost at De 1.0,

Diphu.

Thanking you.

Yours f&ithfullv.f

e :/M— //-'((A/ (’/ _:D:a/'
ML%«/’-’,{) SI2NNIP s

Photoatat copy of 5.7.T's No. (éQQameﬁ> "?>A/?4:~
" Be2/Cont/DL;hu/90-91, Dated ' :

Jiphu the 03.,01.91 issued by

KN\ at Jorhat 07.01.91. ,
<§§§QQ§SQ No, A=1/ESTT Diphu/90, Dtd.
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Fost Master te S.T.T. Jorhat,

3. Sarvice Varification Memo {ssued

by PoM., HeP.O. Diphu, Dtd. 26.12.91. d.
pueseH .
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TO ] .
The Talecom Districe Engine:r,
N;.QdOt‘)(ASS&ID). / »7 - UPRRR
o nvvjw LA 1 ‘ o0 v, s

( .t " .'ﬁ" 4 ""sa
. dg b et
Dated,Hojdi the 9th reb®S95. : ¢

Subs=- Regularisaticn of service from H.R.N,

sir,

With due respect,I beg to write you that I have
been appointed as EC Telegraph Messenger at Hojal , P.Ce
with‘effect from 4.,9.83, and while working ther: I hava
been transferred and posted asDeR.M. in theD.T.O. Hoiad,

and joined at the D.T.O.Hojai on its opaning on 25,3.,92,

. and working in the D.T.0. as DeR.M. T2lepgrah Messenger

since then,

I uould request you to kindlv ‘absorb me asg

regular Departmental official at Hojai D.T.0y a3 I have

been working 1n the Department since a long yearo continue,

-, Thanking you,

- fed

yours faithiully

W) Eonds e

( Md. Eunueali)
DRM Telegraph Messenger
Hojai D.T,0.(Assam)

—
Dated 00003095 /950
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To .
The Telecom Dist.ict Enginee-,

Magaon(As:am),

.ANNEX'U RE- 10 €

( —7};‘)&11\\/412. (KL % 7 C ////l,
Dated Hojai the 9th Feb/9s,

Subz=~ Regularisation of Service from D.R.M.

sir,

With due respect,1 beg to write you that 1
have been appointed as ED Teleqgraph Meésenger at Hojail
"PeOo Witﬁ effect from 9,9,83 ’az;d while working there

I have been transferred and posted as DoRoMe in the D.T.O.

- Hojai,and joined at the D.T.C. Hojai on its opening on

2903092. and working in the D.T.0., as D.R.MoTelégraph

messenger since them,

I @oulé ragucst you to kindly absoris me as

regular Departmental official at Hojai DeTeCe as I have

been working in the Department since a long years continue,

Thanking you,

5 :
. Yours Zaithfully, .
> a" L, /

Su ,g'clc/?/@r?a/d
' ( sri pilip Kumar Paul)

S - DRM Telegraph Messanger.
. o _ D+TeOs Hojai(Assam)

ARE Vs
.‘/f'/l/ 7:‘)
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< b AWEXURE- 11
. _ No
- Sl‘ Name Of the applicant Educationai Date of Present Office in Entered PO Joined Tele- Post now Present pay
‘ No, - cqualifica= birth _age as which on com on being
ot — : tion on_ 1,7,95 woxking . { held
1, Shri Bishnupada Class IX 1.3,61 34 yrs, DIO,Diphu 3,10,78 4.1,91 Casual  15.1917,00
Chakraborty ~ T/Man '
_ (Cutdoox)
2. Shri Kanu Bhuson Class VI1 1,10.64 30% " D10, Diphu 1,2,82 - 441491 - - - G0m
Chakraborty ,
3, Shri Gakul Ch, Dey HSLC . 19,11,65 29 ® = -do- 16,10,87] 4.1.91 = = =do= -G&-0~
4, Shri Bikash Kz, Class VIII 11,1,65 0 " -do- 5.1,84 |, 29.1,91 c;xmmail e 1917,50
: T/Man
(Indoox)
4 f
5., Md,Eunish Ali Class IX - 12,10,70 24 DXO,Hojat  5.9,83 s 29,4 3492 DRM Tele Rs,1917,50
: - « . Messenger
6, Shri Dilip Kr, Paul  HSLC 12.1459 36 * - DIO,Hojal 9.9.83 29, 3,92 odo- R, 1917,00
7. Shri A.K. Das HSLC 1,10,66 29 " DIO 23, 3.85 20, 3.91  Casual  Rs, 1888/-
‘ . . Kokrajhar ! ' T/Man :
8, Shri Mridul Chakraborty Class VIII 1,7.61 34 ® « 30w 8,8.,78 | 2043.91 @O | =do=
: , XX
o eﬁ,, \
Bites™

na%toca“ ’
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VAKALATNAMA

IN- THE GAUHATI HIGH COURT

(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
' MIZORAM, AND ARUNACHAL PRADESH )

|

3.3

IN THE CENTRALVADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

IN THE COURT OF.uicccsssssussres somissecssn.ssosssnsmussusessscsonsane sy AT THE GUWAHATI
oA N04..‘ OF 199 & :

DISHNUPADA S HARORIR™Y » &mu Appllcam/APve“ant (U

Plaintiff /Petitioner
, VERSUS : C
Uniiont 0F  INDIA £ 084, Respondent g

Defendant/Oppesite Party

,Know all men by these presents that the above named A.ﬁ_\,\m“h

do hereby nommate, constitute and appoint Sri MMM_&‘M%_
, : . . Advocate

and such of the undermentioned Advocates as shall accept Vakalatnama to be my/our true and
lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith
and for that purpese to do all acts whatsoever in that connection including depositing or drawing
mouoey, filling in or taking out papers, deeds of composition, etc, for mefus and my/our
behalf and I/We agree to ratify and confirm all acts so done by the said advocates as mine/ours
to all intents and purposes. In case of non-payment of the stipulated fee infull, no Advocate
will be bound to appear and act on my/our behalf,

In witnesses whereof 1/We hereunto set my/our hand this ........... day of ..eceovieiinninninnne ..199
D. N. Choudhury L. Talukdar Satyajeet Sarm

P. K. Goswami P. K. Tiwari . Rupjyoti Bardaloi

P. C. Deka v \M. K. Choudhury ' D. S, Bhattacharyya

J. M. Choudhury ' B. M. Sarma o Vg@ Mehta

A. K. Bhattacharyya Ashok Rey ‘

"VSiddhartha Sarma.

v B. K. Sharma. ' Satyen Sarma

S1i cevr aeveien srmmmrensroreammmmm s sasmmmesesesesesereens o SENIOT Advocate, leads me | us in this case

Received from the executant, Accepted M\‘l Accepted
satisfied and accepted. ' W -
Advocate ,{B MM \}\\p\ Advocat‘f_.,")

/ﬂ) @p"b\w

o
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VAKALATNAMA

IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
' MIZORAM, AND ARUNACHAL PRADESH )
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
IN THE COURT OF uueccorssrunrer stnessscson sssssssssosisnsssonsuncner sy AT THE GUWAHATI

“ . Applicant/Appellant

: , Plaintiff/Petitioner
VERSUS _ :

Respondent

Defendant/Opposite Party

Know all men by these presents that the above naméd,

do hereby nominate, constitute and appoint Sri _

, Advocate
and such of the undermentioned Advocates as shall accept Vakalatnama ‘to be my/our true and
lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith
and for that purpese to do all acts whatsoever in that connection including deposititg.or drawing
mopey, filling in or taking out papers, deeds of composition, etc. for mejus and my/our
behalf and I/We agree to ratify and confirm all acts so done by the said advccates as minej/ours
to all iatents and purposes. In case of non-payment of the stipulated fee infull, no Advocate
will be bound to appear and act on my/our behalf.

In witnesses whereof I/Wé hereunto set my/our hand this ............day of .................. e 199
D. N, Choudhury L. Talukdar Satyajeet Sarm
P. K. Goswami "~ P. K. Tiwari Rupjyoti Bardaloi
P. C. Deka - M. K. Choudhury D. S. Bhattacharyya
J» M. Choudhury B. M. Sarma Biéhnu Mehta
A. K. Bhattacharyya Ashok Rey Siddhartha Sarma
B. K. Sharma - ' Satyen Sarma
STi tveivs se soven sereesansssronimrmmenmensss seseenesesenessssnsses e S€NiOr Advocate, leads me [ us in this case
Received from the executant, : Accepted , - ) Accepted

satisfied and accepted.

Advocate - : Advocate , - Advocate
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In the matter of :

0.A.No.41 of 1996
Shri Bishnupada Chakraborty & Ors.
... Applicants.

-Versus-

- ' ' Union of India & Ors.
' .+ Respondents.

- AND-

In the matter of :

Written Statement on behalf of

Respondent No. A«

I, Shri J.V,8armeh, Asstt.Postmaster General(Vig)
in the office of the Chief Postmaster Genersl,Assam Circle,

Guwahati do hereby solemnly affirm and declare as follows:- "

1. That & copy of applicetion alongwith an order
paséed by this Hon'ble Tribunsl have been served upon the
Regpondents snd myself being authorised to defend the
case on béhalf’of Respondent No. & ,I do hereby file
the written statement sond say. categorically that save and

excePlececece
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except what is admitted in this written statement, rest
will be tbtal denial by the Respondent No. D .
Further, I beg to state that before I go for parawise
comments, I make &'Brief History of the Case'! which will

consiitute part and parcel of this Written Statement.

Brief History of the Cage

That Shri Bishnupada Chakraborty, Shri Ksnu
Bhusan Chakrsborty, Shri Gokul Ch.Dey and Shri Bikash Kar
i.e. Applicant Fo.1,2,3 and 4 reépectively were appointed
as ED Tele lessenger, in full Extrs Departmental Tele
fessenger, Diphu HO on 3-10.78, 1.2.82, 16.10.87 and
5.1,84 and on cregtion of D.T.0. Diphu on 1.1.91 the post
of Extra Departmental Meseengers in Diphu H.O. wére
abolished and ED Messehger SO made surplus in Diphu H.O.
were trangferred to D.T.0. Diphu for their absorption
in newly created Tele Messenger posts at D.T.0.Diphu on
3.1.91. Accordingly, Superintendent Telegraph,Jorhat
Division had absorbed Shri Bishnupada Chakraborty,
shri Kanmu Bhusan Chakraborty and Shri Gokul Dey on
7.1.91 as Casual Mazdoor (Telegraph Messengers) D.T.O.
Diphu and Shri Bikash Kar on 29.1.91 as Casual Mazdoor

(Telegraph Messenger) .

Md,BPunish Ali snd Dilip Kumar Psul, applicant
No.5 & 6 was appointed as ExtravDepartmental Messenger
Hojei S$.0. on 5.9,83 and 9.9.83 respectively. On cregtion
of D,T.0. Hojail, the post of ED Messenger at Hojai §.C.
had been abolished anﬁbED Messengers became surplus
gtaff. These surplus ED TelelMessengers were transferred
to D.T.0. Hojal on 29.3.92 with a direction to absorb

tmm“'..'
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them in newly created Tele Messenger post at D.T.O.
Hojai. They were gccordingly engaged in DTO Hojal as

Casunl Mazdoor (Tele Messenger w.e.f. 29.3.92.

Shri Ashoke Kumar Das and Shri liridul Chakraborty,
the applicant No.7 and 8 were agppointed as Extra‘Depart_
mental‘Tele Messenger at Kokrajhar 5.0. w.e.f. 23.3.85
and 8.6.78 res@ectively. On creation of D,T,0.Xokrgjhar,
the post of ED Tele Messenger at Kokrajhar 5.0. became
surplus and they were transferred to D,T.0, Kokrajhar
on 20,3.81 with a direction to absorb them against newly
created Tele Meésenger post in D.T.O. Kokrajhar.Accordiﬁgly,
they were engaged by the Superintendent Tele Trgffic,
Dhubri as Casual Mazdoor (Tele Messenger) at D.T.O.
Kokrajhar. As 21l these Extra Departmental Tele Messengers
were made surplus due to the cregtion of D,T.0. abolishing
the telegraph branch of combined oﬁfices'and_all the
surplus E@gtras Departmental Tele lessengers were directed
to D.T.0. for regular abscrption, hence it is the
responsibility of the Department of Telecommunications
to absorb them}permanently. The Chief Postmaster General,
Assam Circle, the Respondent No. '® in the present O,A.
has nothing to do regarding their asbsorption in Department

of Telecommunications.,

»

2. ' That with regards to the contents made in
paragraphs 1,2,3,4.1 & 4.2 of the gpplication, I beg to
4 state that I have nothing to comment.

| | Cntd..p.4/-
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3. That with regard to the contents made from
paragraph 4.3 to 4.12 of the application, I beg to stabe
that I have nothing to comment as the facts are true and

based on records.

4, That with regard to the contents made in
varagraph 4.13, Respondent No. 9 from Postal side has

nothing to conmment,

5. That with regard to the contents made in

poregraph 4.14, I beg td admit the same being true,
6. That with regard to the contents made frcm

paragreph 4.15 to 4,20 of the application, I beg to state

that I have nothing to coumment.

. That with regard to the contents mpde in

3

paragraphs 4.21, I beg to state that I have ndbhing to
comment on behalf of Respondent No. D . The action was

taken by the Departmert of Telecommunications.

8. That with regard to the contents made in
paragraph 4.22 and 4.23 of_the application, I beg to state

that I hgve nothing to comment.

9. That with regard to the contents made 1n
paragraph 5.1 of the application, I beg to state that as
per ED Service and Conduct Rule, Exira Departmental

Enployeeseeess



Employees of the Department of Post are being consider-

ed as like as holding of Civil Post. '

10, That with regard to the contents made from
paragraph 5.2 to 5.8, I beg to state that I have nothing

- to comment on behalf of Respondent No., 3. i.e. Bepartment
of Post.

11, That with regard to the contents made from
parsgraph 6 to 12, I beg to state that I have nothing

to comment.

12. That the present application is not

maintainable in the present form and liasble to be dismisseqd.

13. That the present application is ill-conceived
of law and mis-conceived of fact and lisble to be rejected

out-right.

14, That the Respondent No, 3. i.e. the Chief
Postmaster General, Assam Circle has nothing to do

regarding the clgim of the applicants.

15, © That the respondents crave legve of filing
additional Written Statement if this Hon'bDle Tribunal

so desires,

16. That this Written Statement is filed bonafide

and in the interest of justice.

Verification.eeeoesses



VERIFICATTION

I, Shri J.¥.Sarmagh, Asstt.Postmaster General
(Vig), in the office of the Chief Postmgster General,
Assam Circle, Guwshati do hereby solemnly affirwm snd
declare that the contents made in paragraph 1 of
this Wrigten Statement are true to my knowledge and
those made from paragrsph 2 to 11 including 'Brief
History of the Case' are derived from records which
I believe to be true and rest are humble submissions

before this Hon'ble Tribunal.

]

{
AND I sign this Verification on thig E\ Vv day

of June, 1996 at Guwahati,

o
,%‘Um,pud'vu Aadn SONT

DEPONENT,

Asstt. Postmaster General ( Vig )
4ssam Circle, Guwahati-781661
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GUWAHATT BRENCH.
CGHYARHATI

iN THE CEMTRAL ADFINTISTRATIVE TRIBUNAL \\&‘ﬂtg

In the matter of :-
0.A. Mo,%41 of 196
Shri Blanupada Chakraborty
tases AOQTlCanb
~{ersus~
Union of India & othzre

esvsee n@sponcents.

Written stat eﬂent for - and on behalf of the
Respondents Mo, 142

I, &. Dasgupta, Asstt, Director Telecom(Legal)
~ Office of the Chief General ianeger,Telecor,
Guwahati-781007, do hereby solemnly af Irm and

say as follous :~-

1) That. I am the fisstt, Director Telecom(lLegal),O0f ice

' of the Chief General flanager, Telecom, Guwahati~7 and an acgquainted

with the facts and circumetances of the case. I have gone
through a copy o7 the appllcatlon and have understood ths cont-
ents tnereof Cave and except whatever it specifically admitted
in this uritten statement the othar contentions anc statements
made in the application may be deemed to have been cdenied. I am
authorised to file this written scatement on behalf of all the
Respondent.

2) © That the respondents have no comingntt to the
ctatements made ih paragreph 1,2,3,4,4.2 and 4.% of the
anplicationgm

37 That the ‘Recpondents do -rot admit thz statemonts
made in paragraph 4.4 of the application as th- resnandeats do
not have any records to ascertain ths dates of engagement o? the

-~ applicants, since tii2 applicants have had t-eir engags..entec not

directly under the Department of Telecommunicatiaons,

?Zﬁizé\\ - | Contd.p /2~
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4) That u1th regard to the atatement; made in paragraph
4.5 of the application the Respondents do not admit the portion
where the appllcabﬁsma claim. that their engagement, in the
Department‘of'?eleCGm; after ite bifurcation from t.e Department _
of posts (1n 1985), have. taken placed due to discontentment '
prevailed upon them, For their fear of being considered surplus.
The respondents do not enjoy any discretionary pouer to engage,
any staff’ witheout specific vacancy in the Department, hence

queetlon of engagement of any one purely for the reason of

| discontentment doesn't arise at all. The respondents submit

that they are duty bound to . act under the Rules and Regulations
of the Department, in all: ‘matters’ 1nclud1ng the engagement of
casual/daily rated Mazdoors. (The cadre like EDA does not exist

in Department of Teleconmunlcatlon any tlne)

5) That with regard "to the statements made in paragraph 4. 6
of the appllcatlon the Respondents beg to state that, though )

the reSpectlve postmaster foruwarded the lict of the names of the
applicants, for absorptlon, respandents ,are not suppoced to act
only on the ba81s of the letter of the poctmasters. They acted
as per departmental rules and 1n°trnct ons of superior officers.
As cadre: Enfra Departmental Rgents in Department of Telecommun-=

ication & do not exist, a§ far as practicable, the applicants

were utilised as casual labour according to the requirement of

the unit. Offices,

6) That the respondent have no comments to the etatements
made in paragraph 4.7 to 4.12 of the application.

7Y That ulth regard to the statements made in paragraph 4.1
of the application, the respondents beg to state that they are
to act as per rules and requlations' of the Department, The 4
Departmental rules of.transfer and posting of staff are not

.applicable to the'applieants, and their services could not have

been requlated under the cca(ceos) Rules of the Department of

' Telecommunlcatlon. Alsa the'appl&cants are not the psrmanent &

| staff of the any Departmenf. The applicants were engaged as

per rules in the posts and u8re placed where their services

wBre+actually needed.

’éiéﬂ3%4 '_ o : ' | "i Contd..p‘S@
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8) That with. regard to

7% &

=

the statement& made in paragraph

4,14 of the appllcatlons,,the respondents beg to etate that

the appllcants were originally engaged - by Department of Posats

Hence their claim for outright app01nt-
f Telecommunications

not as ‘regular staf§s.
ment in the regqular Vacanc1es of Department 0
is not justified, In any case of regular employment in Deptt

| of Telecommunication latest grescrlbed rules will have to be

follouwed.

9) Thatvuith regard to the statements made in paragraph
4,15 of the appllcatlon, the respondent beg to state that the
appllcants names uwere 31mply gndorsed by the re spective
Postmastara for engageWent in Departmental Telegraphs 0Offices,

other records in reepsact of them are uantlng and' hance no scope

is open to the respondents for deallng with the cases of

regularisation of the services of the appllcantS.

15) That with regard to the statements made in naragraph
4.16 -and 4.18 of the application,the respondents beg to state
that the contents of the DG P & T. circular No. 269/ 142/ 75-5TS,
dated'2042~76 referred to By the applicants relaxes the
employment Exchange nomination for casual Mazdoors only upto
31—7~73i 1t iS‘presqmad'that none of the applicants was
amployed'beforef1978, hence their cases can not be governed
onder- the said D.G.P & T Order; Also after bifurcation of P&T
Department in to Department of posts and Department of Telecom-
manication, the” above mentioned rule is not applicable to Deptt
of Telecommunications. OJeveral guidelines were issued in
Deptt. of Telecommunication in respect regularisation of

~

flazdoor after bifurcation,

11) That the respondent have no comments to the statements

"made in pa:agraph,4:17:and 4,19 of the application.

127 That with regard to the statements made in paragrauha
4,20 of the application, the reupondents beg to state that
there uas*absolutely no bar imposed by the reSpondents on the
apphicants during their engagement in D.T.0.5 in restrlctlnga
them to seek employment’elseuhere; They were free to do so.

13)- | That with regard to the statements made in paragraph
4,29 of the-applibation, the ‘respondents gék begy to state that
the cases of the applicants will be dealt with as per

Departmental rules. , , .
: N Contd.p/ 4~
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A4) That the respondent have no comments to the statements

made  in paragraph 4,22 of the appllcatlon.

15) - - That with regard to the statements made in paragraph
4.23 of the application are denied. The applicants rendered
their ‘service willingly and’ ulthout any compu181on. They
received payment for thelr engagement in the Deparument Hence

question of exploitation. can not arlse,

16) That with reference to the statements made in paragraph

5.1 of the application, the respondents beqg to state that in
Department of Telecommunlcatlon cadre like Entra Departmental
Agents does not exist, hence their cases will be dealt strictly

as per iMstructions reeeived from Deptt. of Telecommunication

time to times

17 That with reference to the statemente made in paragraph
5.2 of the application,the respondents Beg to state that any -
aUporntment to regular post is done strictly as per Deptt. of.

Telecommunlcatlon rules, never any. arbltrary manner is adopted

18& " That Qith reference to the statements made in paragraph
5.3 of the application, the respaondents beg ﬁo‘state that
postal Authority has Henied in their meeting with telscom
‘authority that they had transferred any of theiﬂf?ggfoyee tp
Deptt., 0F°TE1ecommuﬁication. Hence claim of reqularisation of
gpplicants, as transfer employees from Deptt. of posts, is noﬁ‘%

sustainable in this case.

-

19) That with regard to the statements made in paragraph'

© 5.4 of the applicatio-ns ths respondents beg to state that |

circular is not applicable to the appllcants explained in

paragraph 10 above.

20) That uith,raference to the statements made in paragraph
5.5. of the application, the respondente beg to state that

contents of the para is denied and reason is explained in

paragraph 15 of this written statement,

,21) " That with reference to the estatements made in paragraph

5 6 of the application,the respondents beg to state that the

Reupondents are bound by the Rules of Daptt. of Telecommunicatic

Contd.p/5-

.
‘b
e A A e i bt na ikt e e .
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and have to.operate within that limitation so questio n of -
threatening or snatching away anybody.'s livelihood by the

respondent is not snstainable,

22) . That the respondent have no comments to the statements
made in paragraph 5:7’éf‘the application, ‘

23) That with fégard to'thé statements made in paragraph -
5.8 of the application,the respondents beg to state that it is

submitted that Hon-‘ble Court may not issue any‘directive to set

aside anq quash, any non existing order simply based on

apprehension,

24) That the respondent have no comments to the statements
fhade in Paragraph. 6 and 7 of the application,

25)  That with regard to the statements made in paragraph 8 of *
the application,the respondents beg to state that it is submitted
here that all the appiicants uére.Ehtra Departmentél Arente of
Department of post, They were not autoﬁatically switched to
Oepartment of Telecom at the time of bifurcation(TQBS}. They were

engaged in respective .DTOs around 1991, on purely casual basis,

26)_ ~ That the réspondents have no commente to the statements
' made in paragraph 9,10,11 and 12 of the applicetion,

27) . That the applicant is not entitled to any relisf sought
for in the application and the Same is liable to be dismiseced
ith costs, - ' o

L | VERIFEICATIG

i, 8, Dasgupﬁa, sstt, Director Telecom (Legal), Cffice

-of the~Chiaf'Geﬁeral Fanager T919communication,Guuahéti—781007
_Gohereby declare that the statements made in RERAgRAXR this written

statement are trus to my knowledged arived fram the records of the

I.-sign this verification of this the 3O th day of./J%oéf

1996 at Guuahati,

\ DEFPONENT
. . DEPORRLT
' . Ascft, Director ek .coo £+ al)
' Ol'o ths C. G, a0 T twrem -
~ote~ . Assam Cirelz, Guwalati--751007.
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In the matien of :
OuAs Wou 41/1996
Sri Bishnupada C/;a/zaavaa:ég )

s0e0s00pn ﬂpplicani

- Vs -
(/ﬁz‘.on of ‘/n;dxlaqnd othens

EEER YRR Y R24pondenid.

A’dcl.c..tz.onal wnitien statement ,{on. and on

6e/za£7£ of the /?e.épondeni.o Voo 7 & 2.

/, Sri G. C. Sczama, Asot. Dinecton Tele-

(legal) Office of zhe Chief Genenat Managen Telecon. oy .

G qu/zaiL - 7871 007 do /zeneéy~/.satemn,,y affinm and say

" as follows:= - | . I |

7« - That ! am ac¢ua¢nied with the new facts that '

has come ié Light and have undersiood the conienio

iheneof. | am auihonised to file this addizional written

s2atement on behall of all ihe Respondents.

2. - That acconding 2o Depangmental policy enunciated

in Do, PET teiten Wou 253/41/70-STH dated 15.2.85,
addnessed 2o att Heads of.Cincle, the Exzra Depanitmenzal

C.Oﬂidocooz'-Q

X

A4l Ceairst Govd

Standing Couaxel-



Agents who become surplus as a resuli of conveasion
of combined offices io D.7.0. ere to be peated in the
conresponding D.7.0. on depuiation basis 1ill vecensy

. axiees in the Posiel Depeniment fon theix absoxption

and mentioned in Annexuae = R-1,

3. That when the D.7.0, Diphe, Hojai and Kokrajhax
aéxe fonmed in, 971-92, the applicanits who wenre working
as D.E. Agents in the conrxesponding combined offices
were posied in the '9.7'.0. es a meiter of policy, 4o

that ihey . ne not thromn out. of employment.

4. That the Chief Postmosien Genexal, Assam Postal

" Cincle, in hia Lleitex Voo 524,:/16-Mu¢/54:,n¢u¢u-l'/

92 dated 29.7.93 achnosledged that the E.D. Nessengens
working in the D.7.0a belongs 1o Postal Deparimeni and

ane on deputation to the Department of Telecommunicaiions.

V&A“’\WW“R'ﬁ-Dv >

5. 7het the .D. Staff of Postal Depariment who anre
on Jepuiaiiori 1o 1h. Telecom Depaxtmenit will be repe~
iniated 1o their pexeni Depanimeni a4 4oon as vacaney

enises in Post Offices 2o accommodaie them.

6. Thet iz auJ.' reguested by the Depit. of Telecon
10 teke back the E.D. Messengers p/to wexe woxhing in
D.7.04 but no eciion was imhen by Depti. of Posts.
Lettexr No. E=5/P1/13-94/67 dated at Bongaigaon zhe
29.10.13 {xon S77, Bongaigaon u/aen? nemes of the iwe
applieants vig. Sai Ashok Kn. Das and Sxi Mridul
Chahravonty eppeax, mey hindly be seen{ Rmvixwa- R- ),

C.OIH'.J- . 030 o
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li/ze Bepii. a,f 7‘ dm«am nox ifzeaa is any mz&/&ndidﬁc*

, 7. Timi ilte C .P.xﬂ.& wes .&egac«wied vuie i[au

aﬂ,facce leiie;z ﬂfa. 5'7?55-73/22/2 dated 27' @.98 z‘.o |
i.laiz ﬂd:&é.ﬁ 9,& E.D.A. depaza-

| 'i«wnmu. /fowewaz, :Zl:.e ;ap of 5 geam in w)amlz no
- comegﬁaadance was made, id aagznei&ed.QA—va«wR Q)

8. ﬁmi iﬁe Bepiﬁ. a{ ?zﬁe&aa. id :w:t in a’ pa.éﬂuaﬂ
: »ia ;:.ega&zme the Aeiwwe of " t}ze. E.D. ﬁa as z/wg éﬁa

ﬂapi—t. of T em«m. The a:taﬁﬁ o{

3 Pmmz side waae nm& iican&,ﬂeuad e .tize 7 eteaau.

.,"Wamg amd vwe-zrma.m Mg QMR qu K PeT also

3

o

leaz’. i&e E. 3./7. @@naepi is aaﬂ-exl.aimi in

"‘,"i&mﬁ ae@aa&m§ abampiwﬁ/aeguhm.muan o,ﬁ the
| ’E B.ﬂ& a@@,m.ai amf mncfa‘foned paui oﬂ ;t/w. a@gpu. o{

7 eﬁmammmu*ﬁw ons.

1 0 77uzt the app.eu:mﬁta a}ze rw:t m&i&ed 2o any

| 'mu@,ﬁ’ aa 4eagzia:£ fon am i!w appaaaiwn and the

S

aama Lo -uaéze :La ée éz‘l&mbzd. :
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P ‘"’that 1'(onc)!P%atal‘Signaller“‘i (one)JDepartantal Hassen-. .*
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U¢pnrswmnt of +¢laoomm9nioat19nu‘ ,/ﬂﬁ,nq ﬂi.é%/ngli'éﬂ
¢e of the Buperintandent Tc\a;rnph Traf”in, YV A LR
Bongniguon Division,Bolgrlgaon. ) fk' yf /4{Vflyf//
MooB5/P.Te/92=94/67 Dated at Bongaigeon,the 290104984y /20 L

4

P

) _
«+ Bubtehegularisation of BV nessenger(EDA)who opted for ‘Telographe . ..
T ppaffic arm at tlie time of conversion ol CS0s inte DI0sa, P

Jn W )

Underaigned hn# been directod by COMT,duwsheti vide hia

1letter NooUNST-2/1/Vol.V td,28,9.93 followed by reminder 4td 15,10, .

' 93 on the basis of minutes of the 12th FJCM mesting l.eld on 20.8,93 %o
i the conference hall of CGMY,Guwahatl wnder Ltem No.19(26)*NOT TO

. JUIGULAIEE EDA 4n telegraph. traffic wing. i

In the light of above instruction urdersigned is bound nos,
. to absorp any ED messengers who have been divertad in telegraph tree
f7ie at tho time of conversion of CSOe into DTOs.In this oonnectiom,
.this oifice letior of even no.,dated 2nd Jan/93 may kindly be reforr |
o4 to.Detail of EL messénser angagec in telegraph traffio wing is
appended delowi-- L

81 No.Nume of ED messenger - = .working at Diverted by : ti
% .Bri.Keshi Rem Mazumder - DTO,Nalbari  Supdt,of post offices -
2.8ri,Besante Kumar Lezbaiush DTO,Nalbari Burpeta-Nalbari pivision

-JB.SrL.Onanndrn_Nmth Bayan  DTO,Barpeta Nelhard.

),h.Sri.Anhok Kumar Das '~ DT0,Koxrajhar Supdt.of poat officea

(8 45rs JMridul. Chakraborty —~  DTO,Kokrajhar Goalpara vivi:ion,

' 6.,5ri.Nirmal Chendra Vas Dr0,Goalpera  Dhudrde

gidrsioUnakanta Rapy © DI),Goalpera Do | o
@eSri.Naresvar Sarma . DTO,Barpeta Bupdt.of posi otrlces

Dariang D vi&;on Texpurs

Concerning Sunsdt.of poat offices are requested that XD
mauaengers related to thelir postal wing may kindly ba repatriated.

.ﬁmmlo oppurtunity way be provided to those ED meszengers keeping
thoir future prospects in view. - _

i

v s K

’

N .'—__ .. «..-.E,.D -
Buperintendent Telegreph Traffid '
Bongeigaon Division Bongalgeon. '

Copy tot-1ogna¢,0f gost offices Goslpars Divi, don,Dhubrd, for infore
metion and necessary action please. ' ot
2.8updt.of poat offices Barpeta=Nalbari Divi.lon Nalbari
for informction and necessury sotion pleasey - ,
3,8updt.of post offices,Darreng Division,Tezpur for infore
mation and necegsary aotion pleasdw. - o ‘ .
ke-QdI/C,DTO,Kokrhahar/aonlpurn/Barpctm/Nalborl.Thn{nara
inuirucsted to informd EDmessengerd working in tneir Units}
aoTara~Sanh,AmT(s&E)-”IO.AMTrGuvnhuti we.reto.hls letter
NoDIR«GH/U=1T/RICY., . 5(78 d%d.15.10.93 for information.
9,511 .P.Boro,ADT(Welfere) 0/0 CGIMI, Liuwahatd Wer.t.his
letiar ao.UN?T-2/1/Vol.V'dpd 20,4,93% tor informations
. | ey, T2 (82
b  Superiateilert Telegr.ph Trafri.o
" Bonganigaot Division Bungaigaone
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